
6615 Hindu Succession Bill 27 APRIL 1956 Commitige on Private Membtrs* 6616
Bills and Resolutions

wnr ̂ hTT I

 ̂ ̂  TO ?RR  ^  T̂̂vEPT 

 ̂ (!rf%̂TTfer#€t)

WlpTJ ̂ 3̂ vT5̂ ̂  ?TT̂  ^ 

^ «<d̂i<r  ̂  ̂ fT ̂  ^

fcmr  t i  ̂ ^

^  l̂nft ‘T'H'H  Mi'll

 ̂   ̂fyrerrf ̂  f i

t* WFTftzr inft ̂  ^ w ̂   ̂̂  

f  ?T3r mrsf ̂

wrsf ̂    ̂   ̂ t I ?nft ̂

3TT (unit) ̂Tff wm  I ?TFr MfcĴR 
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?fk  ̂   ft̂ î   «TC W    ̂  ̂

?T̂  =3rr̂  ?ft   ̂   ̂ f*r

T̂T̂TT ^  ̂RPT ̂   ^

t ?  ̂  sn̂    ̂TTtrm

t, ̂  T̂: ^ ̂ N<î+dT
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COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTION

Fifty-first Report 

Shri Altekar (North Satara): 1 beg to 
move :

“That  this House agrees  with 
the Fifty-first Report ot the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 25tii April, 1956.” 

You have already said, Sir, that  2 
hours and 29 minutes remain for Shri 
Gurupadasvvamy’s  Resolution.  Then 
comes the Resolution of Shri Bibhuti 
Mishra regarding ceiling on incomes of 
individuals. Four hours have been al
lotted for that. Only one minute will 
remain today and he will be on his lê. 
I'he other Resolution on the develop
ment of industries stands in the  name 
of Shrimati Renu Chakravartty and two 
hours have been allotted for that. The 
next Resolution of Shri Keshavaiengar 
for holding a session of Lok Sabha at 
Bangalore every year has been allotted 
two hours.
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Mr. Deputy-Speaken The question is: 

“That this House agrees with the 
Fifty-first Report of the Committee 
on Private Members' BiUs and Re
solutions presented to the House 
on the 25th April, 1956.”

The motion was adopted.

RESOLUTION RE.  NATIONALISA
TION OF BANKS

Mr. Deputy-Speakcr; The House will 
now resume discussion on the Resolu
tion moved by Shri Gurupadaswamy on 
14-4-56 regarding the nationalisation of 
banks. Out of 2i hours allotted for the 
discussion of the Resolution, 2 hours 
and 29 minutes are left for discussion 
today.
Shri M. S. Gurupadiiswamy (Mysore): 

India is considered to be an undevelop
ed country in the comity  of nations. 
Many well-advanced  countries of the 
west have entered into an amiwing and 
interesting competition to assist us in 
our  economic  development.  This  is 
neither strange nor unnatural in the 
present context of the world where ex
ternal assistance has become a potent 
weapon  of enlightened, national  self
interest. Assistance always carries with 
it alien ideas and ideologies or at least 
motives of powers which export such 
assistance. If an under-developed coun
try is not strong or well-guarded, or if 
its own social and economic philoso
phy is not so rich, fruitful and adequate 
as to combat dangerous exotic influen
ces, then, that society would be need
lessly  exposed to spasmodic  changes 
and erratic developments.

An economy which  is undeveloped 
and which lacks coherent social philo
sophy is not only exposed to subversion 
from outside but also to internal stres
ses and strains contradictory trends  in 
the economy would produce an atmos
phere of social suffocation. Such  con
tradictions which produce friction  and 
tension in society cannot be resolved by 
pursuit of what is called  pragmatism. 
Pragmatism is no ideologoy; it is no phi
losophy and an economic policy merely 
based on infructuous expediency or ad 
hoc approach would produce social hy
bridism in the country.

My party is happy that since some
time past there has been a salutary 
change in the outlook of the hon. Fin
ance Minister. He no longer talks of 
mixed economy. He no longer refers 
to pragmatism. The other day,  while

speaking on the Insurance Corporation 
Bill, he made bold to say that “nationali
sation was justified on grounds of ideo
logy, philosophy and on the objectives 
of a welfare State ” But what  a long 
time he took to say this! At last he has 
realised that ideology mattera much in 
the pursuit of economic policy.

At the present moment in our coun
try’s history socialistic  thought  must 
play a more positive role in shaping the 
pattern of our society. This does not 
mean that the whole network of pro
duction,  distribution  and  exchange 
should be socially owned and controlled. 
This is neither possible nor desirable 
in our country. If we try to do that, 
we may achieve socialism in full,  but 
we will be annihilating democracy  in 
part. So, to achieve socialist objective, 
it would be enough to control the peaks 
or the commanding heights of  our eco
nomic pyramid. The middle  and  the 
bottom layers of our economy could be 
well and easily adjusted and rationalised 
if the economic summit is placed under 
vigorous national control.

It is in this context that I wish to 
discuss the problem of nationalisation 
of banks in the county. Banking sys
tem by the nature of its operation oc
cupies a strategic place in the industrial 
and financial life of our nation. They 
control the strings and channels of cre
dit in the country. None denies that ins
truments of credit are a great power in 
society. May I, in this connection,  re
mind the House of a stanza in Pancha- 
tantra ? It runs as follows :

“The wealthy men are men of 
force;

And they are scholars all, of course,

It goes on—

“Men who have no cash,

Owing names but lacking subs
tance, are accounted trash.

Beggars have, no doubt,  their 
virtues,—

Yet they do not flash:

As the world has need  of sunlight. 

Virtues ask for cash.”
The creation and distribution of cre

dit is clearly a public service,  rather 
than an enterprise for private profit. The 
banks which deal with such a vital func
tion should not be entrusted to the con
trol of profit-ridden private enterprise. 
A proper and fair distribution of credit 
among people is difficult to attain  if 
banking operations are subject to private- 
direction and control. Public ownership*




